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(c> th e  total num ber o f  disputes?

T he D eputy M inister o f  Labour 
Abld AO): (a ) to ( c ) .  .The

‘̂ hvforxnation is being collected  and w ill 
b e  laid on  the Table o f  the Sabha 
w hen received.

B icycles Exports
157. Shri D. C. Sharm a: W ill the

M inister o f  Com m erce and Industry
be pleased to state the total num ber 
o f  b icycles exported to different coun­
tries during the current year so far 
( C ountry-w ise) ?

The M inister o f  Com m erce and In­
dustry (Shri M orarji .D esai): Seven­
teen cycles valued at Rs. 1,794 w ere 
exported to  U.K. in February, 1957. 
Figures for  subsequent months have 
not yet becom e available.

Central Silk Board
^  1$8. Shri S. C. S&manta: W ill the
M inister o f Com m erce and Industry
be pleased to  state:

(a ) when the Central S ilk  Board 
held  its last meeting;

(b )  whether the amounts recom ­
m ended by  the Board for grants-in-aid 
and loans for different schemes have 
been sanctioned by G overnm ent;

(c )  if so, whether the details o f  the 
schem e with amounts sanctioned 
State-w ise w ill be laid on the Table; 
and

(d ) the am ount o f silk waste that 
w ill be allow ed to be exported during 
the current year?

The M inister o f Com m erce and In ­
dustry (Shri M orarji D esai): (a ) On 
the 26th April, 1957.
v (b )  and (c ). In pursuance o f  the 

decision taken in the Inter-State Con­
ference on Cottage Industries held in 
June 1956, the schemes submitted by  
the State G overnm ents and recom ­
m ended b y  the Central Silk Board for 
im plem entation during 1957-58 w ere 
discussed betw een  the representatives 
o i  the Central and State.,Governments

and the Board in February/M arch  
1957. 114 schemes w ere approved fo r
assistance by  the Governm ent o f  
India. A  statement showing the 
schemes sanctioned up to  the 16th 
May, 1957 is attached. Sanctions fo r  
the rest are expected to issue shortly. 
[See A ppendix II, annexure No. 29].

(d )  Exports o f Silk waste o f  other 
than South Indian origin are allow ed 
freely. A  quantity o f  284,000 pounds 
o f  silk waste o f  South Indian origin 
has been released fo r  export during 
January-June 1957. The quota fo r  the 
second half o f  1956 w ill be determ ined 
after assessing local stocks, production, 
consumption, etc. during that period.
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U nem ploym ent in Rajasthan

160. Shri Karnl Slnghji: W ill the
Minister o f  Labour and Em ploym ent
be pleased to refer to the rep ly given 
to Unstarred Question No. 92 on the 
4th March, 1954 and state:

(a ) whether an appreciation o f  the 
problem  o f  unem ploym ent has since 
been received from  the Rajasthan 
Governm ent; and
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( b )  i f  Mv w hether a  cop y  o f  the 
sam e w ill be  la id  on  the T able  to­
gether w ith  th e detail* at action  taken 
thereon?

T he D q n t r  M inister o f  Labocor 
(S hri A b ld  A l l ) :  (a ) No.

(b )  D oes not arise.

W om en  Program m e E xecutives In the 
A X B .

161. K um ari M . Vedaknm arl: W ill
the M inister o f  In form ation  and
B roadcasting be pleased to  state the 
num ber o f  W om en Program m e E xe­
cutives in the A ll  India R adio?

The M inister o f  In form ation  and 
Broadcasting1 (D r. K esk a r): One,
at present.

Punaloor Paper M ills Ltd.

i « z  / S h r i  V . P. N ayar:
^ Shri K odiyan:

W ill the M inister o f  C om m erce and 
Industry b e  pleased to  state:

(a ) w hether the Punaloor Paper 
M ills Ltd., Punaloor, has subm itted 
any plans fo r  increasing the produc­
tion  o f  paper;

(b )  i f  so, the details o f  the plans; 
and

(c )  w hether G overnm ent have 
sanctioned the proposals o f  the mills?

The M inister o f  Com m erce and In ­
dustry (Shri M orarji D esai): (a ) No, 
Sir.

(b )  and (c ). Do not arise.

D evelopm ent o f  H andloom  Industry

163. Shri Shree Narayan Das: W ill 
the M inister o f  Com m erce and Indus­
try b e  pleased to  state:

(a )  w hether allocation o f  funds fo r  
th e ' developm ent o f  the handloom  in­
dustry during the current financial 
year has been m ade from  the Hapd- 
loom  Cess Fund;

(b )  i f  so, w hether a  ■ftwmMtl 
show ing su ch  a llocation  to  various 
States w ill b e  la id on  tha T a b le  o f  th s  
Sabha; and

( c )  the basis an  w hich  the alloea-1 
tions have been  m ade?

The M inister o f  C om m erce and In ­
dustry (Shri M orarji D esa i): (a )  Yes,
Sir.

(b )  A  statement is attached. [See 
A ppendix  n , annexure No. 30].

(c )  This is explained in paragraphs
24 and 25 o f  the First A nnual R eport 
o f  the A ll India H andloom  Board 
copies o f  w hich are available in the 
L ibrary  o f  the House.

Closure o f  T extile  Mills
. . .  f  Shri Shree Narayan Das:

\ S h r i  S. M. Banerjee:
W ill the M inister o f  Com m eree and 

Industry be pleased to state:

(a ) how  m any textile  m ills have so 
far given notice o f closure;

(b )  the reasons for  their closure;
(c )  w hether G overnm ent have 

given consideration to  the situation 
created or likely  to be created by  
such closure; and

(d ) if so, the steps, i f  any, that have 
been taken to rem edy the situation?

The M inister o f  Com m erce and In ­
dustry (Shri M orarji D esai): (a)
Seven textile mills issued notice of 
closure since January 1957 out of 
w hich 3 have actually closed down, 
and tw o o f the m ills have already 
w ithdraw n notice o f  closure.

(b )  D ue to financial stringency and 
uneconom ic working.

( c )  and (d ) . The G overnm ent are 
using their good offices to persuade 
the m ills to w ithdraw  notice o f  clo­
sure as a result o f  w hich  tw o mills 
have already w ithdraw n notices as 
m entioned against rep ly  to  part (a ) 
o f  the question. The G overnm ent are 
also considering the question o f




